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e lipment. ‘
(i). Proper and regular maintenance of vehicles and other equipment. 4,

(ii). Limiting time exposure of workers to excessive noise. 4
(ili). The workers employed shall be prowded Vg;lth protection equipment
earmuffs etc.

(iv). Speed of trucks entering or leaving the mine is to be limited to moderate

speed of 25 kmph to prevent undue noise from empty trucks.

L

(24). Measures should be taken to comply with the provisions laid under
Noise Pollution (Regulation and Control) (Amendment)' Rules, 2010, dt: 11.01.2010
issued by the MoE&F, Gol to control noise to the prescribed levels.

(25). Suitable conservation measures to augment groundwater resources in
the area shall be planned and implemented in consultation with Assistant

‘Director, Ground Water Division, PWD, Dharmapuri.

(26) Rain water harvesting to collect and utilize the entire water falling
in land area should be provided by construction of a storage tank with a
capacity of 5,00,000 litrs and the rain water harvested in the entire quarry
area should be stored in'it and used for the quarry purpose like dust
prevention, wet drilling, pr6viding water for green belt etc.

(27). Permission from theh:competen,t authority should be obtained for drawl
of ground water, if any, required for this project.

(28). Topsoil, if é.ny, shall® be stacked properly with proper slope with
adequate measures and should be used for plantation purpose.

(29). The following measures are to be adopted to control erosion of dumps:-
(i). Retention/ toe walls shall be provided at the foot of the dumps.

(ii). Worked out slopes are to be stabilized by planting appropriate shrub/
grass species on the slopes.

(30). Waste oils, used oils generated from the EM machines, mining operations,
if any, shall be disposed as per the Hazardous Wastes (Management, Handling,
and trans boundary movement) Rules, 2008 and its amendments thereotf to the
recyclers authorized by TNPCB.

(31). Concealing the factual data or failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986.

(32). Rain water getting accumulated in the quarry floor shall not be
discharged directly to the nearby stream or water body. If it is to be let into the
nearby water body, it has to be discharged into a silt trap on the surface within the
(lease area and only the overflow after allowing settling of soil be let into the

6
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iarby watemays; The silt trap should be of sufficient dimensions to catch all the
‘51 t water belpg pumped out during one season. The silt trap should be cleaned of

(33).. The lease holder shall undertake adequate safeguard measures during
extr:ac’uon of material and ensure that due to this activity, the hydro-geological
regime of the surrounding area shall not be affected. Regular monitoring of ground
wgtgr level and quality shall be carried out around the mine lease area during the
mining operation. If at any stage, that the ground water is getting depleted due
to the quarrying activity, necessary corrective measures shall be carried out.

The Assistant Director Ground water Division, PWD Dharmapuri shall
monitor.

(34). No tree-felling shall be done in the leased area, except only with the
permission from competent Authority.

(35). To take up environmental monitoring of the proposed quarry site
before, during and after the mining activities including vibration study data, water,
air & flora/fauna environment, slurry water generated/dispesed and method of
disposal, involving a reputed academic Institution and it should be monitored by
the District Environmental Engineer, TNPCB, Krishnagiri on yearly basis.

(36). It shall be ensured that the total extent of nearby quarries (existing,
abandoned and proposed) located within 500 meter radius from the periphery of
this quarry is not exceeding 25 hectares within the mining lease period of this
application. '

(37). It shall be ensured that there is no habitation is located within 500
meter radius from the periphery of the quarry site and also ensure that no
hindrance will be caused to the people of the habitation located within 500m
radius from the periphery of the quarry site

(38). Ground water quality monitoring should be conducted once in 3
Months. e

(39). Transportation of the quarried materials shall not cause any hindrance
to the Village people/Existing Village road.
(40). Free Silica test should be conducted and reported to TNPCB,

Department of Geology and Mining and Regional Director, MoEF, GOI once in
three months.

(41). Air sampling at intersection point should be conducted and reported to
TNPCB, Department of Geology and Mining and Regional Director, MoEF, GOI
periodically once in six months.



(42). Bunds should be provided at the boundary of t

should be properly maintained.

shall undertake plantation/ afforestation work
the leage area at the rate of 400/Ha.
on the bunds and other suitable areas

(43). The project proponent
by planting the native species on all side of
Suitable tall tree saplings should be planted
in and around the work place. !

(44). At least 10 Neem trees should be planted around the boundary of the

quarry site.

(45). Floor of excavated pit to be leveled and sides to be sloped with gentle
slope (Except for granite quarries) in the mine closure phase. .

(46). The Project Proponent shall ensure a minimum of 2.5 of the annual
turnover will be utilized for the CSR Activity.

(47). The Project Proponent shall provide solar lighting system to the nearby
villages.

(48). The Project Proponent shall comply with the mining and other relevant
rules and regulations wherg ever applicable.

(49). Rainwater shall be.pumped out Via Settiing Tank only

(50). Earthen bunds and barbed wire fencing around the pits with green belt
all along the boundary shall be developed and maintained. |

(51). As per MoEF & CC, Gol, Office Memorandum dated 30.03.2015, prior
clearance from Forestry &Wild Life angle including clearance from obtaining
committee of the National Board for Wild life as applicable shall be obtained before
starting the quarrying operation, if the project site is located within 10KM from
National Park and Sanctuaries. :

(52). The quarrying activity shall be stopped if the entire quantity indicated
in the Mining plan is quarried even before the expiry of the quarry lease period and
the same shall be monitored by the District Authorities.

-(53) Safety equipments to be provided to all the employees.

(54) Safety distance of 50 m has to be provided in case of railway, reservoir,
canal/odai ‘

(55) The Assistant / Deputy Director Department of Geology and Mining
shall ensure that the proponent has engaged the blaster with valid Blasting license
/certificate obtained from the competent authority before execution of mining

lease.

he project site and it
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(56) The proponent shall furnish the Baseline data covering t?e Air, Watt;er,
i i i ' xecution
,m)ise and land environment quality for the proposed quarry site before e
of mining lease.

(57) The proponent shall erect the pillars in accprdance with. the Rulesi:(c;x:
depicting GPS details in the earmarked boundary of the quarry site to mon
electronically before execution of mining.

(58) The proponent shall furnish the data obtair‘led from the Ffublic Works
Department regarding the details of ground water table in the quarry site.

(59) The prdponent has to provide insurance protection to the workers l1)nftl;1§
case of existing mining or provide the affidavit in case of fresh case beio

execution of mining lease.

(60) The proponent has to display the name board a’F the quarry z’lce
showing the details of proponent, leased period, extent etc., with respect to the
existing activity before execution of mining.

(61) Heavy earth machinery equipments if utilized, after getting approval

from the competent authority. . &

(62) The en\}ironmenta‘l norms shall be monitored by the District
Environmental Engineer, Tamil Nadu Pollution Control Board, Krishnagiri .

(63) The Assistant Director Public Works Department, Ground Water
Division Dharmapuri shall monitor, whether the quarrying activity is carried out
above the ground water level on yearly basis.

(64) NOC for sanitary certificate shall be obtained from the Deputy Director
of Health Services, Krishnagiri.

(65) Yearly medical examination of the quarry workers should be carried out
by a registered medical practitioner and the report should be filed in the quarry

office in a separate file and copy should be sent to the Deputy Director, Health
Services, Krishnagiri. :

(66) Closed circuit camera should be erected at the quarry site and the
passage of vehicles in and out of the quarry should be recorded and the
footage of the recordings of the camera should be maintained and should be
produced before the enforcing officials when ever called for.

A

(67) Vehicles used for transportation of quarried materials should be

fitted with GPS and monitored.

(68)Pit Mouth register should be maintained in online



| the CSRy /¢”
ilized for th
(70) 02.5% of the turn over amount shou::(cin‘bf3 util 7 \
activity after consultation with the District Collec ! . 4

B. General Conditions: ' . \
d the commitment

(1) EC is given only on the factual records, docﬁmentts an
furnished in non judicial stamp paper by the proponent.

- 0! PC
(2) The Proponent shall obtain the Consent for Establishment from the TN

Board before commencing the activity.

i de
(3) No change in mining technology and scopeé of working should be ma
without prior approval of the DEIAA, Tamil Nadu.®

(4) No change in the calendar plan including excavation, quantum of mineral
(minor mineral) should be made.

(5) Effective safeguard measures, such as regular water sprinkling shall be
carried out in critical areas prone to air pollution and having high levels of
particulate matter such as loading and unloading point and all transfer
points. Extensive water sprinkling shall be carried out on haul roads. It
should be ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the Central Pollution Control Board in this regard.

(6) Effective safeguards sﬁall be adbpted against health risks on account of
breeding of vectors in the water bodies created due to excavation of earth.

(7) A berm shall be left front the boundary of adjoining field having a width
equal to at least half the depth of proposed excavation. :

(8) Mineral handling area shall be provided with adequate number of high
-efficiency dust extraction system. Loading and unloading areas including all
the transfer points should also have efficient dust control arrangements.
These should be properly maintained and operated.

(9) Vehicular emissions shall be kept under control and be regularly
monitored. The mineral transportation shall be carried out through the

covered trucks only and the vehicles carrying them mineral shall not be
overloaded.

(10) Access and haul roads to the quarrying area should be restored in a

mutually agreeable manner where these are considered unnecessary after
extraction has been completed.

(11) All Personnel shall be provided with protective respiratory devices |
including safety shoes, Masks, gloves etc. Supervisory

‘ : fat ‘ people should be

provided with adequate training and information on safety and health aspect

Occupational health surveillance program of the workers should bS
d e

undertaken periodically to observe any contractions due to exposure to g
and take corrective measures, if needed, ust

it |
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(12) Periodical medical examination of the workers engaged in the project shall
be carried out and records maintained. For the purpose, schedule of health
examination of the workers should be drawn and followed accordingly. The
workers shall be provided with personnel protective measures such as masks,
gloves, boots etc. %

(13) Workers/ labourers shall be provided with facilities for drinking water and
sanitation facility for Female and Male separately.

(14) The project proponent shall ensure that child labour is not employed 1n
the project as per the sworn affidavit furnished.

(15) The funds earmarked for environmental protéction measures shoul;i( be
kept in separate account and should not be diverted for other Purposc. eacll'
wise expenditure should be reported to the Ministry of Environment an
Forests and its regional office located at Chennai.

(16) The Environmental Clearance does not absolve the applicant/ proponejnt
of his obligation/requirement to obtain other statutory and administrative
clearances from other statutory and administrative authorities.

(17) This Environmental Clearance does not imply that the other statutory /
administrative 'clearances\ shall be granted to the project by the concerned
authorities. Such authorities would be considering the project on merits and
be taking decisions independently of the Environmental Clearance

(18) The DEIAA, Krishnagiri may alter/modify the above conditions or
stipulate any further conditions in the interest of environment protection.

(19) The DEIAA, Krishnagiri may cancel the environmental clearance granted
to this project under the provisions of EIA Notification, 2006, at any stage of
the validity of this environmental clearance, if it is found or if it comes to the
knowledge of this DEIAA.TN that the project proponent has deliberately

concealed and/or submitted false or misleading information or inadequate
data for obtaining the environmental clearance.

(20) Failure to comply with any of the conditions mentioned ébove may result

in withdrawal of this clearance and attract action under the provisions of the
Environment (Protection) Act, 1986. :

(21) The above conditions will be enforced inter-alia, under the provisions of
the Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &

Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, the

Public Liability Insurance Act, 1991, along with their amendments draft

Minor Mineral Conservation & Development Rules, 2010 framed under MMDR

Act 1957, National Commission for protection of Child Right Rules,2006 and
r:ules made there under and also any other orders passed by the Hon'ble
Supreme Court of India/Hon'ble High Court of Ma

) dras and an
of Law relating to the subject matter, y other Courts
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(22) Afforestation area shoukd bei } suitable ees 4
(23) Adequate green belt area sha'i be deveioped as proposed.

(24) The Periodical analysis of Air. dust, whraton and noise to be done while
mining

(25) Any other conditions stipulated by other Statutory/ Government
authorities shall be complied. e

(26) Any appeal against this environmental Clearance shall lie with the
Hon’ble National Green Tribunal, if preferred within a period of 30 days as
prescribed under section 16 of the National Green Tribunal Act 2010.

Ol
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: . DISTRTICT COLLECTOR,
- KRISHNAGIRI.
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1. The Secretary, Ministry of Mines, Government of India , Shastri Bhawan,
New Delhi :

2. The Principal Secretary, ~ Environment and Forest Department,
Government of Tamil Nadu, Tamil Nadu.

3. The Principal Secretary to Government, Industries Department,
Government of Tamil Nadu, Tamil Nadu. ,

4. The Additional Principal Chief Conservator of Forests, Regional Office
(SZ), 34, HEPC Building 1st & 2nd Floor, Cathedral Garden Road,
Nungambakkam, Chennai-34. ‘

5. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-
Cum-Office Complex East Arjun Nagar, New Delhi 110 032.

6. The Member Secretary, State Level Environmental Impact Assessment
Authority Tamil Nadu Panagal Building Saidapet, Chennai

7. The Chairman Tamil Nadu Pollution Control Board, 76.Mount Salai

(Guindy, Chennai-32)

The Commissioner of Geology and Mining, Guindy, Chennai-32

E1 Division, Ministry of Environment and Forests Paryavarar Bhawan,

New Delhi.

10. File No.03/ DEIAA/KGI/2018.

© ®
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PROCEEDINGS OF THE DISTRICT COLLECTOR, KRISHNAGIRI

Present: Dr. S. Prabhakar, I.A.S.,

Roc. 165/2011/Mines Dated: .06.2019

Sub: Mines and Minerals - Minor Mineral rough stone - Krishnagiri
District and Taluk - Kallukurki Village Government Land S.F.No.
399/ 1- over an Extent of 5.00.0 Hectares — Precise area given for the
grant of Quarry lease for rough stone to Thiru M. Venkatraman S/o
M.Muniappan 3/245 Azad Nagar, Krishnagiri for 2 years and 9
months in order to comply with the Hon’ble High Court order dated
30.08.2017 in W.A No. 953/2017 and C.M.P. No. 13762/2017 and to
compensate the loss of lease period — Approved mining plan, prior
clearance from the District Level Environmental Impact Assessment
Authority Krishnagiri submitted — Orders issued - reg.

Ref: 1. Representation of Thiru M.Venkatraman dated 21.03.2016
2. The Hon’ble High Court Madras order dated 08.03.2016 in
WMP No. 1838/2016 in W.P No. 2114/2016.

3. Writ Appeal No.983/2017 filed against the Hon’ble High
Court order dated 30.08.2017 in C.M.P No. 13762/2017 in
W.P.N0.2114/2016.

4. The District Collector, Krishnagiri Lr.Roc.No. 165/2011 /
Mines dated 05.02.2018. :

5. The Deputy Director, Geology and Mining, Krishnagiri
Lr.Roc.No.165/2011 (Mines) dated 06.04.2018.

6. The District Environmental Clearance Lr No. 03 DEIAA-
KGI/EC No. 32/2018 dated 27.08.2018.

Kdkdkkkkkd

ORDER:

Thiru M. Venkatraman S/o M.Muniappan, D.No. 3/245 Azad Nagar
Krishnagiri Town and District had been granted a quarry lease for rough stone
over an extent of 5.00.0 Hects in Government land S.F. No. 399/1 (Part-A) of
Kallukurukki Village of Krishnagiri Taluk and District under Tender -Cum -
Auction system for a period of five years from 11.06.2010 to 10.06.2015 under the
provisions of Rule 8 (6) (b) of Tamil Nadu Minor Mineral Concession Rules, 1959
vide in the proceedings of the District Collector, Krishnagiri in Roc. No. 612/2009 i



ried out any
Mines dated 27.10.2009. The lessee had not car

from 11.06.2010 to 10.03.2013.

lease dee
2. Thiru M. Venkatraman had stated that even though the

been executed on 11.06.2010, the lease gr

on the Hon’ble High Court order dated 27. 11.2012 in W.P No. 30780/2012 only on
28.01.2013 and he had commenced the quarry operations from1l. 03.2013 only
and thus a non operative period of 2 years and 9 months had occurred and
requested the District Collector Krishnagiri to permit him to continue the quarry

operation for the said period of 2 years and 9 months and to direct the issuance of

transport permit for the said non operative period of 2 yeears and 9 months from
11.06.2015.

3. Subsequently, Thiru Venkatraman had filed W.P No. 11236/2015 in the
Hon'ble High Court Madras with a prayer to issue a Writ of Mandamus directing
the Respondent (The District Collector, Krishnagiri) to permit the petitioner to
quarry and transport the stones from the lease hold lands bearing S.F No. 399/1
(part-A) admeasuring 5.00.0 hect in Kallukurukki Village, Krishnagiri Taluk and
District for a period of two years and nine months from the date of issue of
transport permit after 11.06.2015 (expiry of the original lease period) and to issue
an order of interim injunction restraining the Respondent and his officials in any

way interfering with petitioner’s right to quarry and transport the stones from the
lease hold area.

4. The Hon’ble High Court of Madras in the order dated 08.03. 2016 in

W.M.P No.1838/2016 in W.P. N0.2114/2016 have allowed writ petition with g
direction to the respondents to grant lease for the non operative period of two
years and nine months.

5. The Hon’ble High Court Madras in the order dated 30.05.20i7 in W.A.No.
983/2017 and C.M.P.No.13762/2017 had dismissed the Writ Appeal with a

direction to the appellants (The District Collector) to reconsider the extending the
period of lease.

qu arrying activity

d had

anted area had been demarcated based

&
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N 6. As per the above said order of the Hon’ble High Court, Madras a8 Thiru

| M. Venkatraman had been proposed to operate the rough stone quarry situated
over an extent of 5.00.0 Hects, in S.F.No. 399/1 (Part-A) of Kothapetta Village
Krishnagiri Taluk and District for a period of 2 years and 9 months from the date
of grant and he had been directed vide the reference 4t cited, to submit the
approved mining plan’ clearance of District Level Environmental Impact
Assessment Authority Krishnagiri and Consent of the Tamil Nadu Pollution
Control Board within the prescribed time limit.

7. The applicant had submitted the draft mining plan for approval and the
same was approved by the Deputy Director of Geology and Mining vide in the
reference 5t cited and he had submitted the Environment clearance issued by the
District Level Environment Impact Assessment Authority Krishnagiri vide in the
reference 6t cited and remitted Rs. 2,063/- as area assessment vide challan No
nil dated 18.03.2019. He had also produced the challan No. nil dated 14.6.2019
for Rs. 1,25,000/- towards the remittance of 10% difference amount as security
deposit. ‘ ’

8. In view of the above the quarry lease for rough stone is granted to
Thiru.M.Venkatraman over an extent of 5.00.0.Hects in Government land S.F.No.

366/1 (Part -A) of Kothapetta village of Krishnagiri Taluk and District in order to
comply the Hon’ble High Court order dated 30.08.2017 in W.A No. 983/2017 and
CMP NO. 13762/2017 to compensate the loss of lease period for the non operative
period of two years and nine months from the date of execution of lease deed.
Subject to the conditions stipulated in the Krishnagiri District Collector

Proceedings Roc. 612/2009/Mines-1 dated 27.10.2009 and to the following
conditions.

9) a) . The grantee should sent the notice for operating the
Director of Mines safety, Bangalore. g quarry to

b) Quarrying operation should carried out only after appointin i
Manager, Mines Mate and Foremen. PP g Mines

c) At any cost the blasting activity should be carried out
Supervistion of Mines Manger / Mines mate out under the
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d). If any accident occur in thefqtua;?’ngalore an
intimation to the Director of Mines salety e for any V

iolation.
Krishnagiri at once and lessee is solely responsibl
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11) a) The lessee should get the consent for operation from the Tamil Nadu
Pollution Control Board before the commencement of quarrying operation.

b) The conditions imposed by the Tamil Nadu Pollution Control Board in the
consent to establishment in Air and Water Pollution Act should be strictly adhered
and the consent should be renewed periodically.

c) The Environment Clearance issued by the DEIAA, Tamil Nadu should be
renewed within the prescribed time limit.

12) Conditions imposed by the DEIAA.




1. (i) The Environmental Clearance is granted to Mining of Rough Stone for
% he production quantity of 1274605 Cu.m of Rough stone for the period of 2 Ycars
9 Months from the date of execution of the Mining lease period.

(ii) Depth of mining permitted = 51 mts. (including topsoil and burden) for a
period Upto 2 years 9 months. After reaching 44 mts Bgl. Depth, further quarry
should be carried out, after obtaining NOC from PWD Ground water division.

2. A.Conditions to be complied before the commencing of mining
operation

(1). The applicant has to obtain land use classification as industrial use
before issue/renewal of mining lease.

(2). NOC from the Standing committee of the NBWL shall be obtained, if
protected areas are lqcated within 10 Km from the proposed project site.

(3). The project proponent shall comply the conditions laid down in the
Section V, Rule 36 of Tamil Nadu Minor Minerals Concession Rules 1959.

(4). A copy of the Environment Clearance letter shall be sent by the
proponent to the concerned Panchayat, Town Panchayat / Panchayat union /
Municipal Corporation, Urban Local Body and the Local NGO, if any, from
whom suggestions/ representations, if any, were received while processing
the proposal. The clearance letter shall also be put on the website of the
proponent and also kept at the site, for the general public to see.

(5). Quarry lease area should be demarcated on the ground with wire fencing

to show the boundary of the lease area on all sides with red flags on every
pillar shall be erected before commencement of quarrying.

(6). The proponent shall ensure that First Aid Box is available at site.

(7). The excavation activity shall not alter the natural drainage pattern of the
area.

(8) The excavated pit shall be restored by the project proponent for useful
purposes.

(9). The proponent shall quarry and remove only in the permitted areas as
per the approved Mining Plan details,

(10). The quarrying operation shall be restricted between 7 AM and 5 PM.




ary measures to ensure that there shall

(11). The proponent shall take necess the nearby human

not be any adverse impacts due to quarrying operation on
habitations, by way of pollution to the environment.

(12). A minimum distance of 15 mts. From any civil structure shall be kept
from the periphery of any excavation area.

(13). Depth of quarrying shall be 2m above the ground water table / appro.ved
depth of mining whichever is lesser to be considered as a safe guard against
Environmental Contamination and over exploitation of resources.

(14). The mined out pits should be backfilled where warranted and area
should be suitably landscaped to prevent environmental degradation. The

mine closure plan as furnished in the proposal shall be strictly followed with
back filling and tree plantation.

(15). Wet drilling method is to be adopted to control dust emissions. Delay

detonators and shock tube initiation system for blasting shall be used so as to
reduce vibration and dust.

(16). Drilling and blasting shall be done only either by licensed explosive agent

or by the proponent after obtaining required approvals from Competent
Authorities.

(17). The explosives shall be stored at site as per the conditions stipulated in
the permits issued by the licensing Authority.

(18). Blasting shall be carried out after announcing to the pub]ic adequate
through public address system to avoid any accident.

(19). A study has to be conducted to assess the optimum blast parameters
and blast design to keep the vibration limits less than prescribed levels and
only such design and parameters should be implemented while blasting is

done. Periodical monitoring of the vibration at specified location to be
conducted and records kept for inspection.

(20). The Proponent shall take appropriate measures to ensure that the GLC
shall comply with the revised NAAQ norms notified by MoEF, Gol on

16112009(GLC— Ground Level Concentration) (NAAQ—N ise
’ (o) i
. . : ), | 1 and Amb1ent

(21). The following measures are to be implemented to :
) , reduce :
during transportation of mineral Air Pollution

(i). Roads shall be graded to mitigate the dust emission.



(i). Water shall be sprinkled at regular interval on the main road and
other service roads to suppress dust.

(22). The following measures are to be implemented to reduce Noise Pollution

(i). Proper and regular maintenance of vehicles and other equipment.

(ii). Limiting time exposure of workers to excessive noise.

(ili). The workers employed shall be provided with protection equipment
and earmulfis etc.

(iv). Speed of trucks entering or leaving the mine is to be limited to
moderate speed of 25 kmph to prevent undue noise from empty trucks.

(23). Measures should be taken to comply with the provisions laid under
Noise Pollution (Regulation and Control) (Amendment) Rules, 2010, dt:

11.01.2010 issued by the MoE&F, Gol to control noise to the prescribed
levels.

(24). Suitable conservation measures to augment groundwater resources in

the area shall be planned and implemented in consultation with Assistant
Director, Ground Water Division, PWD, Dharmapuri.

(25) Rain water harvesting to collect and utilize the entire water falling in land
area should be provided by construction of a storage tank with a capacity of
5,00,000 litres and the rain water harvested in the entire quarry area should

be- §tored m it and used for the quarry purpose like dust prevention, wet
drilling providing water for green belt etc

(26). Permission from the competent authority should be obtained for drawl
of ground water, if any, required for this project.

(27). Topsoil, if any, shall be stacked properly with proper slope with
adequate measures and should be used for plantation purpose

(28). The following measures are to be adopted to control erosion of dumps:-

(i). Retention/ toe walls shall be provided at the foot of the dumps

(ii). Worked out slopes are to be stabilj
ilized b i .
grass species on the slopes. y planting appropriate shrub/

(29). Waste oils, used oils
. R generated from th : -
operations, if any, shall be disposed as ¢ EM machines, mining

per the Hazardous Wastes



2008 and its
(Management, Handling, and trans boundary movement) Rules,

amendments thereof to the recyclers authorized by TNPCB.

: i of the
(30). Concealing the factual data or failure to comply xivu:hl Zl;’n i
conditions mentioned above may result in withdrawal of l':hlS C et e
attract action under the provisions of Environment (Protection) Act, .

(31). Rain water getting accumulated in the quarry ﬂ(:)OI" shall not‘ be
discharged directly to the nearby stream or water body. If it is to be let into
the nearby water body, it has to be discharged into a silt trap on the suI.'face
within the (lease area and only the overflow after allowing settling of 301-1 be
let into the nearby waterways. The silt trap should be of sufficient
dimensions to catch all the silt water being pumped out during one season.
The silt trap should be cleaned of all the deposited silt at the end of the
season and kept ready for taking care of the silt in the next season.

Photographs of the silt trap should be furnished before commencing quarry
operation.

(32). The lease holder shall undertake adequate safeguard measures during
extraction of material and ensure that due to this activity, the hydro-
geological regime of the surrounding area shall not be affected. Regular
monitoring of ground water level and quality shall be carried out around the
mine lease area during the mining operation. If at any stage, That the ground
water is getting depleted due to the quarrying activity, necessary corrective

measures shall be carried out. The Assistant Director ground water Division,
PWD Dharmapuri shall monitor.

(33). No tree-felling shall be done in the leas

ed area, except only with the
permission from competent Authority.

(34). To take up environmental monit

oring of the proposed quarry site before,
during and after the mining activitie

s including vibration study data, water,

(35). It shall be ensured that the total extent of nearby quarries (existing
abandoned and proposed) located within 500 meter radius from the peripher);

of this quarry is not exceeding 25 hectares within the mining lease Period of
this application.

f’



(36). It shall be ensured that there is no habitation is located within 500
=€\ meter radius from the periphery of the quarry site and also ensure that no

hindrance will be caused to the people of the habitation located within 500m
radius from the periphery of the quarry site

(37). Ground water quality monitoring should be conducted once in 3
Months.

(38). Transportation of the quarried materials shall not cause any hindrance
to the Village people/Existing Village road.

(39). Free Silica test should be conducted and reported to TNPCB,

Department of Geologr\ and Mining and Regional Director, MoEF, GOI once in
three months.

(40). Air sampling at intersection point should be conducted and reported to

TNPCB, Department of Geology and Mining and Regional Director, MoEF, GOI
periodically once in six months. '

(41). Bunds to be provided at the boundary of the project site and it should be
properly maintained.

(42). The project proponent shall undertake plantation/ afforestation work by
planting the native species on all side of the lease area at the rate of 400/Ha.

Suitable tall tree saplings should be planted on the bunds and other suitable
areas in and around the work place.

(43). At least 10 Neem' trees should be planted around the boundary of the
quarry site.

(44). Floor of excavated pit to be leveled and sides to be sloped with gentle
slope (Except for granite quarries) in the mine closure phase.

(45). The Project Proponent shall ensure a minimum of 2.5 of the annual
turnover will be utilized for the CSR Activity.

(46). The Project Proponent shall provide solar lighting system to the nearby
villages

(47). The Project Proponent shall comply with the mining and other relevant
rules and regulations where ever applicable.

(48). Rainwater shall be pumped out Via Settling Tank only

(49). Earthen bunds and barbed wire fencing around the pits with green belt
all along the boundary shall be developed and maintained.



30.03.2015, prior
(50). As per MoEF & CC, Gal, Office Mergoranqumcil:;::n S obtaining
clearance from Forestry &Wild Life angle lflcludmg e shall be obtaine g
committee of the National Board for lecl.hfe as app i is located within
before starting the quarrying operaﬁog, if the projec
10KM from National Park and Sanctuaries.

: i ity indicated in
(51). The quarrying activity shall be stopped if th.e entire quantity 11::3 - meciad
the Mining plan is quarried even before the expiry of the quarry
and the same shall be monitored by the District Authorities.

(52) Safety equipments to be provided to all the employees.

(53) Safety distance of 50 m has to be provided in case of railway, reservoir,
canal/odai

(54) The Assistant / Deputy Director Department of Geology and Mining shall
ensure that the proponent has engaged the blaster with valid Blasting license .

/ certificate obtained from the competent authority before execution of mining
lease.

(55) The proponent shall furnish the Baseline data covering the Air, Water,
Noise and land environment quality for the proposed quarry site before
execution of mining lease.

(56) The proponent shall erect the pillars in accordance with the Rules for
depicting GPS details in the earmarked boundary of the quarry site to
monitor electronically before execution of mining.

(57) The Proponent shall furnish the data

obtained from the Publi;: works
Department regarding the details of grou

nd water table in the quarry site.

affidavit in case of fresh lease before
execution of mining lease.

(59) The proponent has to display the name boar
the details of proponent, leased period, exten

d at the quarry site showing
existing activity before execution of mining,

t etc., with réspect to the

(60) Heavy earth machinery equipments if utilized, after i
) ettin
the competent authority, g 8 approval from

(61) The environmental norms shall

Environmental Engineer, Tamil Nadu Polly Y the District

tion Control Board, Hosur,



(62) The Assistant Director Public works Department, Ground water Division
Dharmapuri shall monitor whether the quarrying activity is carried out above
the ground water level on yearly basis.

(63) NOC for sanitary certificate shall obtained from the Deputy Director of
Health services, Krishnagiri.

(64) Yearly medical examination of the quarry workers should be carried out
by the registered medical practitioner and the report should be filed in the
quarry office in a separate file and copy should be sent to the Deputy
Director, Health Services Krishnagiri.

(65) Closed circuit camera should be erected at the quarry site and the
passage of vehicles in' and out of the quarry should be recorded and the
footage of the recordings of the camera should be maintained and should be
produced before the enforcing officials when ever called for.

(66) Vehicles used for transportation of quarried materials should be fitted
with GPS and monitored and vehicles should not carry the products more
than the quantity allowed in the registration certificate.

(67) Pit Mouth register should be maintained in online.

(68) Auditor report on the annual turnover amount should be submitted to
the District Collector within one month from the end of the financial year.

(69) 02.5% of the turn over amount should be utilized for the CSR activity
after consultation with the District Collector. -

B. General Conditions: |

(1) EC is given: only on the factual records, documents and the
commitment furnished in non judicial stamp paper by the proponent.

(2) The Proponent shall obtain the Consent for Establishment from the
TNPC Board before commencing the activity.

(3) No change in mining technology and sco )
. . pe of working should
without prior approval of the SEIAA, Tamil Nadu., g be made

(4) No change in the calendar plan includin

i : ; g excavation,
mineral (minor mineral) should be made. quantum of

(5) E?ffective.safe.gl.lard measures, such as regular water.sprinkling shall b

carn.ed out in critical areas prone to air pollution and having high level f;‘

particulate matter such as loading and unloading point and all transfo
sfer



